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Ref.No: H 62315/C-2/NGT-93/2021 Date 14-06-2021
To,

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.
E-mail - judicial-ngt@gov.in

Subject: Submission of Joint Committee Report in compliance of Hon’ble NGT
order dated 05.03.2021 in the matter of Review Application No.
07/2021 In Appeal No. 04/2021 (Abhinav Gramodyod & Seva
Sansthan Versus State Level Environment Impact Assessment
Authority, Uttar Pradesh & Ors.

Sir,

In compliance of Hon’ble NGT order dated 05.03.2021 in the matter of Review
Application No. 07/2021 In Appeal No. 04/2021 (Abhinav Gramodyod & Seva Sansthan
Versus State Level Environment Impact Assessment Authority, Uttar Pradesh & Ors.,
the Joint Committe Report is enclosed herewith.

It is requested that the compliance report may be presented before the Hon'ble
Tribunal for kind consideration.

Yours faithfully,

Encl: As above. A\:A)\\

(Rajendra Singh)
Environmental Engineer

& - 128, frfy @vs, TR TR, T.C.-12 V, Vibhuti Khand, Gomti Nagar,
@S -226010 Lucknow - 226 010

RETY : 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
W 1 0522-2720764, 2720676 Fax :0522-2720764, 2720676
- : info@uppcb.com E-mail  :info@uppcb.com

JI9EIZT : www.uppch.com Website : www.uppcb.com




Joint Committee Report in reference to the Hon'ble NGT order in

the matter of Review Application No. 07/2021 In Appeal No.

04/2021 (Abhinav Gramodyod&SevaSansthan Versus State Level

Environment Impact Assessment Authority, Uttar Pradesh &Ors.

1. The Hon'ble NGT has passed the Order dated 05.03.2021 in Review

Application No. 07/2021 in Appeal No. 04/2020 Abhinav
Gramodyog&SevaSansthan Vs  State Level Environment Impact
Assessment Authority, Uttar Pradesh &Ors, the operative part of the order

is as follows: -

”

........ 1. This application seeks review of order dated 20.11.2020 in

appeal No. 4/2020 holding that MoEF&CC Circular dated 30.09.2019

cannot have the effect of diluting Notification dated 14.09.2006

which was statutory in character. Thus, SEIAA could not issue

Environmental Clearance (EC) for A Category projects in violation of
the said Notification. The applicant filed Civil Appeal No. 320/2027,

My/s RS Stone World Pvt. Ltd. v. SEIAA &Ors. before the Hon'ble

Supreme Court which was dismissed as withdrawn on 12.02.2021

with permission to file review before the Tribunal.

2. The ground in the Review Application filed by SEIAA is that
factually the area in question does not fall in critically polluted area
which could not be brought to the notice of the Tribunal earlier.

3. We are of the view that the factual position, now sought to be
canvassed, needs clarification. Accordingly, we require a joint
Committee of the MoEF&CC the CPCB and the Uttar Pradesh State
PCB to give a factual report in this regard. The State PCB will be the

nodal agency for compliance and coordination........ \ﬂ)\’\ M
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2. For the compliance of Hon'ble NGT directives following members have
been nominated by the concerned departments
a. Shri Rajendra D Patil, Scientist-D, CPCB RD-Lucknow
b. Dr. Susheel Kumar, Scientist-C, Integrated Regional Office (CZ),
MOEFF&CC, Lucknow; and
c. Shri Rajendra Singh, Environmental Engineer, UPPCB, Lucknow
3. The committee has conducted meetings on 09.04.2021, 12.04.2021 and
03.06.2021. During the meeting all available office orders/Notifications
related to the matter were discussed in brief by the committee members.

The following are the details of the discussion held.

31. The CPCB had carried out a study of industrial clusters in the
country during 2009-10 with reference to the Comprehensive
Environmental Pollution Index (CEPI) which includes weightages on
nature of pollutants, ambient pollutant concentrations, receptors,
and additional high-risk element.

3.2. On the basis of the study jointly carried out by the CPCB and State
PCBs, the MoEF&CC has issued Office Memorandum (OM) for
identified 88 industrial clusters and also imposed temporary
restrictions on the development projects in the polluted areas. Out
of these 88 PIAs, 43 PIAs having CEPI score of more than 70 were
categorized as critically polluted areas (CPAs).

In the said OM, the Singrauli area (UP State, consisting of Dala-Tola,
Obra, Renukoot, Anpara, Renusagar, Kakri, Dudhichuwa, Bina,

Khadia, Shakti Nagar, RihandNagar and Bipur & MP State,




3.3.

34.

35.

3.6.

consisting of vindhyachal Nagar, Jayant, Nigahi,Dudhichuwa,
Amlohari & Jhingurdah township) having a CEPI score of 81.73has
been identified as a Critically Polluted area.

On 15.03.2010, based on the data of CPCB and UPPCB the
MoEF&CC had issued another OM to clarify the boundaries of the
Critically Industrial Cluster/Areas. The various industrial clusters/
potential impact zones located in Singrauli District were identified as
areas/boundary for Singrauli (UP). Those industrial clusters/
potential impact zones are: Dala-Tola, Obra, Renukoot, Anpara,
Renusagar, Kakri, Dudhichuwa, Bina, Khadia, Shakti Nagar,
RihandNagar and Bipur.

However, it is pertinent to mention here that Pipardih and Koragi
villages in Dudhi Tehsil at which the site of the project in question
situated, is not on the said list.

Thereafter, the MoEF&CC has issued OMs from time to time for
imposing Moratorium, lifting Moratorium and mechanism to be
adopted for issuing environmental clearance (EC) in CPA.

In 2016, CPCB revised its CEPI criteria and laid out the components
which included, the scale of industrial activity, the scale of
exceedance of environmental quality (level of exposure), health-
related statistics, and compliance status of industries.

On 26.04.2016, the CPCB has issued Directions under Section 18 of
the Air ( Prevention and Control of Pollution ) Act 1981 and the

Water ( Prevention and Control of Pollution ) Act 1974 to t

he SPCBs
ps M QX
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requiring continuous environmental quality monitoring in all CPAs
and SPAs, installation of Continuous Ambient Air Quality Monitoring
Stations (CAAQMS), Continuous Water Quality Monitoring Stations
(CWQMS) for CEPI score evaluation as per revised formulae and to
formulate their action plans before 15.06.2016. The polluting sources

were required to be notified in the public domain on websites,

environmental quality data was also to be placed in the public
domain and the State Governments were to notify the scaled maps
of the industrial areas.

3.7. The CPCB with the concurrence of the MOoEF&CC carried out
environmental quality monitoring in 21 States across the country in
respect of the 100 industrial clusters based on the revised CEPI-2016,
by engaging the services of approved laboratories. The final report
with updated CEPI scores for ail 100 PIAs was submitted by the
CPCB to the MoEF&CC on 10.04.2019. The CPCB had also prepared
a protocol and submitted the same to the MoEF&CC on 17.05.2019
for consideration and appropriate action including issuing of OMs,

3.8.  Meanwhile, the Hon'ble NGT sought this information in the matter
of OA No 1038/2018, and in its order dated 10.07.2019, the list of
these 100 PIAs had been given. The Hon'ble NGT in its orders dated
10.07.2019, 23.08.2019, and 14.11.2019 in the same matter had
directed for taking stringent action against the polluted activities

located in PIAs, especially in Critically Polluted Areas (CPAs) and

severally polluted areas (SPAs). It had been also directed to&\@(z
é U\
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39

3:10:

3.1.

the mechanism for expansion and new activities by red and orange
category of industries in critically/ severely polluted areas to bring
down the pollution load.

In the said orders of the Hon'ble NGT, the Singrauli PIA (UP State,
consisting of Dala-Tola, Obra, Renukoot, Anpara, Renusagar, Kakri,
Dudhichuwa, Bina, Khadia, Shakti Nagar, RihandNagar and Bipur &
MP  State, consisting of vindhyachal Nagar, Jayant,
Nigahi,Dudhichuwa, Amlohari & Jhingurdah township) having a
CEPI score of 62.59 was listed as SPA based on the report of CPCB.
To comply with the directives of the the Hon'ble NGT, the
MOEF&CC had issued OM on 31.10.2019 regarding the mechanism
for new activities/ expansion by the Red & Orange category of
industries in CPA & SPA. In the said OM, the B1 category projects
located in whole or part within 5 KM from the boundary of CPA or

SPA were to be apprised at Central Level instead of SEIAA of

respective state.

The MoEF&CC had issued another OM on 30.12.2019 and clarify
about EC issuing mechanism those were already under
consideration before issuing the OM dated 31.10.2019.

Considering the OMs of the MOoOEF&CC dated 31102019 &
30.12.2019, SEIAA, Uttar Pradesh, vide the order dated 09.01.2020
issued EC for the proposed sand/morrum mine of Gata No. 871 and

581 GA near village Pipardih and Koragi, Tehsil Dudhi, District
&
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3.12.

313

3.14.

Sonbhadra, UP (Leased area: 32.338 Ha) in the favor of M/s RS.I.
Stone World Pvt. Ltd.

SEIAA UP in its minutes of the 332"meeting dated 02.01.2020
mentioned the following about the said project,

'The proposed project is under Red/Orange category of industrial
Sectors and exists in the Critically Polluted Industrial Areas (CPAs)/
Severely Polluted Industrial areas (SPAs) as notified by MoEF&CC,
Govt of India.’

However, the vide letter no. GO000/PH-885/2021 dated 12/04/2021
UPPCB informed to the committee that the site of the project in
question does not fall in the boundary of any CPA or SPA. It is
located at a distance of more than 20 KM from the nearest
industrial cluster Renukoot, which is one of the identified industrial
areas for Singrauli PIA in 2010. The UPPCB also provided the map in
the support, which is endorsed by their concerned Regional Office.
Meanwhile, on 22.09.2020 the Hon'ble Supreme Court of India in
the case of Civil Appeal Diary No. 19271/2020 (Gujarat Chambers of
Commerce and Industry Versus Central Pollution Control Board
&Anr) has issued a stay of the operation of the orders dated
10.07.2019, 23.08.2019, and 14.11.2019 passed by the Hon'ble
National Green Tribunal, Principal Bench, New Delhi in the matter of
OA No 1038/2018. And to comply with the order of the Hon'ble

Supreme Court of India, the MOEF&CC has issued OM on

y WA
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3.15.

28.01.2021 and the even No OM issued on 31.10.2019 & 30.12.2019 is
kept in abeyance.

In the present case ie. in Appeal No. 04/2020; the said EC was
challenged by the applicant. And after hearing the matter Hon'ble
NGT directed that the circular issued by the MoEF&CC on
30.09.2019, in the exercise of administrative powers, cannot have
the effect of diluting the notification dated 14.09.2006 which is
statutory under section 3 of the E(P) Act 1986. Thus, SEIAA could not
be clothed with the power to issue EC in violation of Notification
dated 14.09.2006 under which the project in the polluted zone has
to be appraised as ‘A’ ‘category by the MOEF itself. Accordingly, the
Hon'ble NGT allowed the appeal and quash the impugned EC

granted-by the SEIAA, UP.

4. The committee after reviewing theabove-mentioned points is in opinion

with consonance as below:-

4.1 Whether the site is located in PIA (CPA/SPA) or not?

411

The SEIAA, UP in its minutes of the 332" meeting dated
02.01.2020 mentioned that the site is located in CPA/SPA and the

EC was issued on the same consideration.

412. Whereas, UPPCB vide letter no. GO0000/PH-885/2021 dated

12/04/2021, submits that the site is not in the CPA/SPA and is
located at a distance of more than 20 KM from the nearest
CPA/SPA. The said submission is based on the MoEF&CC OM

AN
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“

dated 15.03.2010, in which industrial clusters/ potential impact
zones located in PlAs were defined. The Pipardih and Koragi
villages in Dudhi Tehsil ,at which the site of the project in
question situated, is not mentioned in that list.

4.13. The required scaled maps of core area and 5 KM impact area
along with coordinates of boundary of PIAs in UP state is yet to

notify in accordance with CEPI-2016.

4.1.4. Considering the above, mentioned facts and findings, the
committee is in view that the scaled maps along with coordinates
of boundary of PIAs need to be finalised and notified in order to
bring more clarity in the matter. So that the location of the

project can be examined against the notified scaled maps.
4.2. Whether the Singrauli PIA is to be considered as SPA or CPA?

4.21. As per The MoEF&CC OM issued in 2010, the Singrauli area (UP
State, consisting of Dala-Tola, Obra, Renukoot, Anpara,
Renusagar, Kakri, Dudhichuwa, Bina, Khadia, Shakti Nagar,
RihandNagar and Bipur & MP State, consisting of vindhyachal
Nagar, Jayant, Nigahi,Dudhichuwa, Amlohari & Jhingurdah
township) having a CEPI score of 81.73has been identified as a

Critically Polluted area (CPA).

4.2.2. Whereas, as per the monitoring conducted by CPCB in 2019 and
the score of PIAs calculated as per CEPI-2016, the Singrauli area
(UP State, consisting of Dala-Tola, Obra, Renukoot, Anpara,

A MNAL Q>
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Renusagar, Kakri, Dudhichuwa, Bina, Khadia, Shakti Nagar,
RihandNagar and Bipur & MP State, consisting of vindhyachal
Nagar, Jayant, Nigahi,Dudhichuwa, Amlohari & Jhingurdah
township) having a CEPI score of 62.59 falls in the category of

Severely Polluted Area (SPA).

4.2.3. However, except the Hon'ble NGT order in the matter of OA No.
1038/2018, no administrative orders (OMs)/Notifications have

been issued to define Singrauli as SPA.

4.2.4. At the same time, on 22.09.2020 Hon'ble Supreme Court of India,
in the case of Civil Appeal Diary No. 19271/2020 has issued a stay
of the operation of the orders dated 10.07.2019, 23.08.2019, and
14.11.2019 passed by the Hon'ble National Green Tribunal,

Principal Bench, New Delhi in the matter of OA No 1038/2018.

LY 4 NN

W
(Rajendra D. Patil) (Dr.Susheel Kumar) (Rajendra Singh)
Scientist-D Scientist-C Env. Engineer
CPCB, Regional Directorate Integrated Regional Office (CZ) UPPCB
Lucknow MoEF&CC, Lucknow Lucknow

Date : 14.06.2021
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List of Annexures

Office Memorandum issued by MoEF&CC On 15.03.2010

SEIAA minutes of the 332th meeting dated 02.01.2020 and EC issued by SEIAA, Uttar
Pradesh, vide letter dated 09.01.2020 for the proposed sand/morrum mine of Gate
No. 871 and 581 GA near village Pipardih and Koragi, Tehsil Dudhi, District
Sonbhadra, UP (Leased area: 32.338 Ha) in favor of M/s R.S.l. Stone World Pvt. Ltd.
Response of SEIAA in Hon'ble NGT.

Singrauli Area and distance of project site from PIA of Singrauli area in the Map.



J-11013/5/2010-IA.1I(I)
Government of India ;
Ministry of Environment & Forests

Paryavaran Bhavan,

C.G.0. Complex, Lodi Road,
New Delhi-110003.
Telefax: 24362434

Dated 15" March, 2010

Office Memorandum

Sub: Consideration of projects for environmental clearance based
on Comprehensive Environmental Pollution Index (CEPI) -
Regarding.

Ministry of Environment & Forests had issued an Office Memorandum on 13"
January, 2010 imposing a temporary moratorium for a period up to August, 2010 on
consideration of projects for environmental clearance which are to be located in
critically polluted area as identified by CPCB based on Comprehensive Environmental
Pollution Index. The various State Governments had expressed difficulties in
implementing the above referred Office Memorandum due to inadequate details
about the boundaries of critically polluted industrial clusters / areas so identified.
Accordingly, the matter was considered and CPCB was requested to provide more
details about these clusters. The details of these clusters have now been obtained
from CPCB, which are enclosed herewith.

All concerned are requested to take further necessary action accordingly.

This issues with the approval of the Competent Authority.

m “'"dth.- . -"f

(S.K. Aggarwal)
Director

1. All the Officers of 1A Division

2. Chairpersons | Member Secretaries of all the SEIAAs/SEACs
3. Chairman, CPCB

! Member Secretaries of all SPCBs | UTPCCs

Copy to:-

1. PS to MEF

2. PPS to Secretary (E&F)
3. PPSto AS(JMM)

4, Advisor (NB)

5. Website, MoEF

6. Guard File
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23 | Jodhpur (Rajasthan) . Industrial areas including Basni Areas (Phase-1 & II), Industrial Estate, Light & Heavy
m m - industrial areas, industrial areas behind new Power House, Mandore, Bornada, Sangariya |
 CEPI-75.19 (As_Wc¢_Ls) and Village Tanwada & Salawas.
ok * Jodhpurcity .
24 Greater Cochin (Kerala)  Eloor-Edayar Industrial Belt,
. Ambala Mogal Industrial areas
. CEPI-75.08 (As_Wc_Ls) | ; , Sk
25  Mandi Gobind Garh ' Mandi Govindgarh municipal fimit and Khanna area
(Punjab)

| CEPI-75.08 (Ac_Ws_Lc) b _
26 | Howrah (West Bengal) a) Liluah-Bamangachhi Region, Howrah
. b) Jalan Industrial Complex-1,Howrah

| CEPI-74.84 (As_Ws_Lc) S o |
27 | Vatva (Gujarat) GIDC Vatva, Narol Industrial Area (Villages Piplaj, Shahwadi, Narol)

CEPI-74.77 (Ac_Wc_Ls)

28 | Ib Valley (Orissa)  Ib Valley of Jharsuguda ( Industrial and Mining area)

CEPI-74.00 (Ac_Ws_Ls) :
29  Varansi-Mirzapur (Uttar =« Industrial Estate, Mirzapur

Pradesh) « Chunar
-+ Industrial Estate, Chandpur
CEPI-73.79 (As_Wc_Ls) Varanasi

« UPSIC, Industrial Esate , Phoolpur
« Industrial Area, Ramnagar,
Chandauli

Page T of 10



' 30 Navi Mumbai
m (Maharashtra)

 CEPI-73.77 (Ac_Ws_Ls) |

31 Pali (Rajasthan) a) Existing industrial areas: Mandia Road, Puniyata Road, Sumerpur
. | | b) Pali town
CEPI-73.73 (As_Wc_Ls) |

32 Mangalore (Karnataka) = Baikampady Industrial Area
| CEPI-73.68 (Ac_Ws_Ls) |

<) Jharsuguda (Orissa) Ib Valley of Jharsuguda (Industrial and Mining area)
CEPI-73.34 (Ac_Ws_Ls) |

34 | Coimbatore (Tamil " SIDCO, Kurichi Industrial Clusters
Nadu) “

CEPI-72.38 (Ac_Ws_Ln) |

35  Bhadravati (Karnataka) = KSSIDC Industrial Area ~ Mysore Paper Mill & VISL Township Complex
 CEPI-72.33 (Ac_Ws_Ln)
|

36  Tarapur (Maharashtra) MIDC Tarapur
| CEPI-72.01 (Ac_Ws_Ls) |
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37  Panipat (Haryana) ~ | Panipat Municipal limit and its industrial clusters
CEPI-71.91 (As_Ws_Ls)

38  Indore (Madhya ' Following 09 industrial areas:
- Pradesh) = Sanwer Road
» Shivaji Nagar
CEPI-71.26 (As_Ws_Ls) « Pologround

- » Laxmibai Nagar

« Scheme No. 71

= Naviakha,

» Pipliya

= Palda

» Rau

_ = Indore city
= Other surrounding industrial areas : Manglia, Rajoda, Barlai, Asrawad, Tejpur Gadwadi

39 mu:usiu!;n.iis mﬂnn Chitra, Bhavnagar
|  CEPI-70.99 (As_Ws_Ls) |
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- 40  Vishakhapatnam . Bowl area
" - (AndhraPradesh) . (the area between Yarada hill range in the south to Simhachalam hill range in the north and
| sea on the east and the present NH-5 in the West direction)
CEPI-70.82 (As Ws_Ls)

41  Junagarh (Gujarat) Industrial Areas :
« Sabalpur
CEPI-70.82 (As_Ws_Ls)  « Jay Bhavani
. » Jay Bhuvneshwari
_ « GIDC Junagarh (I&II)

42 | Asansole (West Bengal) = Burnpur area surrounding 11SCO

CEPI-70.20 (As Ws _Ls)

. 43 Patancheru- -Bollaram  Industrial Area :
- (Andhra Pradesh) .« Patancheru

'« Bollaram
| CEPI-70.07 (As_Ws_Ls)

Note: Names of identified industrial clusters/ potential impact zones are approximate location based on rapid survey
and assessment and may alter partially subject to the detailed field study and monitoring. Detailed mapping will
be made available showing spatial boundaries of the identified industrial clusters including zone of influence/
buffer zone, after in depth field study.
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LEASE AREA- 32.338 HECTARES
PROPOSED PRODUCTION- 2,58,704 m3/YEAR

VILLAGE- PIPAR DIH AND KORGI , TEHSIL- DUDHI
DISTRICT- SONBHADRA, STATE- UTTAR PRADESH

-

——

SONBHADRA (AREA: 32.338 ha) SAND/MORRUM MINE ON KANHAR RIVER

DRAFT ENVIRONMENT IMPACT ASSESMENT REPORT

PROJECT PROPONENT

VIRENDRA SINGH JADON
M/S R.S.I STONE PVT. LID.

ENVIRONMENT CONSULTANT

GREENCINDIA CONSULTING PRIVATE LIMITED
GHAZIABAD, UTTAR PRADESH

ACCREDITATION NUMBER: NABET/EIA/1619/RA 0058
o S—————
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Brief Facts in Appeal No. 04 of 2020: Abhinav Gramodyog & Seva
Sansthan Vs. State Level Environment Impact Assessment Authority,
Uttar Pradesh & Ors.

i It is submitted that the online application dated 11-03-2019 was

made by the project proponent, Shri. Virendra Singh Jadon, M/s
R.S.I. Stone World Pvt, Ltd, E-7 M-708, Arera Colony, Bhopal-
462016 for issuance of Terms of Reference for the Proposed
project of Sand/Morrum Mine of Gata No.-871 and 581 Ga Near
Village Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra,
U.P., (Leased Area: 32.338 Ha)

2. Chronologically, the case was considered in 395t SEAC Meeting
Dated 05/04/2019. The committee discussed the matter and
recommended to issue the terms of reference (TOR) for the
preparation of EIA. Concerned copy of minutes dated 05/4/2019
is being filed herewith and marked as Annexure no.1.

3. Subsequently, the case was considered in 279t SEIAA meeting
dated: 08/5/2019. Wherein, SEIAA agreed with the
recommendation of the SEAC to issue the additional ToR'’s to the
titled proposal for conducting EIA studies. The SEIAA also added
the following points to TOR;-

1- All pages of technical documents/EIA/EMP etc. should be signed by

the consultant and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL
or MoEF&CC shall be annexed with the EIA report and original
analysis reports should be presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should
be submitted.

4- The project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of
Forest (conservation) Act, 1980 before the start of work. The forest
clearance shall be submitted to the SEIAA, U.P. before start of mining
activity.

Concerned copy of minutes, dated: 08/5/2019 is being filed herewith

and marked as Annexure no.02.

4, Further, SEIAA, vide Iletter no.63/Parya/SEAC/4705/2018

dated: 27/5/2019 issued Terms of Reference for the proposed

e A



project. Concerned copy of ToR letter, dated: 27/5/2019 is being
filed herewith and marked as Annexure no.03.

3. In refrence to the issued ToR’s Public Hearing was organized on
09/8/2019 and the project proponent submitted an online
application dated 03-09-2019 for issuance of Environment
Clerance for the proposed project.

6. Chronologically, the case was considered in 423rd SEAC Meeting
Dated 09/10/2019 wherein, the committee discussed the matter
and recommended grant of environmental clearance for the
project proposal along with general and specific conditions.
Concerned copy of minutes, dated: 09/10/2019 is being filed
herewith and marked as Annexure no.04.

7 Subsequently, the case was considered in 324th SEIAA meeting
dated 10/12/2019 wherein, in view of MoEF&CC, Office
Memorandum dated 31/10/2019 it was decided that the
Environment Clearence for the project will be considered and
decided only after receiving clarification from MoEF&CC. It is
submitted that MoEF&CC, Gol vide dated 30/12/2019 issued
Office Memorandum stating that “the cases which were already
recommended by SEAC or UTEAC, as the case may be (Class-I),
SEIAA may prescribe the additional conditions as per the OM
dated 31/10/2019 and disposed without referring to SEAC or
UTEAC, as the case may be.” Concerned copy of Office
Memorandum dated: 30/12/2019 is being filed herewith and

marked as Annexure no.05.

8. In the light of above Office Memorandum dated 30/12/2019,
SEIAA reviewed the case in its 3327 Meeting held on
02/01/2020 and decided to grant the prior Environmental
Clearance to the proposed project along with all the general and
specific conditions as suggested by the SEAC. In addition to the
conditions imposed by SEAC the SEIAA added following
additional specific conditions:-

1. Since the proposed project falls in Critically Polluted Areas (CPAs),

Severely Polluted Areas (SPAs) the provision of the mechanism farmed

Page 2 0f 3



regarding compliance of Hon’ble NGT order in OA 1038/2018 dated
19-08-2019 by MoEF& CC, Govt. Of India vide letter dated 31-10-
2019 shall be followed in letter and spirit.

2. All the additional condition for grant of Consent to Establish
(CTE)/Consent to Operate (CTO) related to Pollution mitigation

measures as prescribed in the office memorandum of MoEF&CC, Gol.
dated 31.10.2019 and as deemed fit by UP Pollution Control Board in
the consent orders shall be followed by Project Proponent.

3. Directions/suggestions given during public hearing and commitment
made by the project proponent should be strictly complied.

4. The project proponent shall obtain the forest clearance and permission
of Central and State Government as per law under the provisions of
Forest (conservation) Act, 1980 before the start of work. Concerned
copy of minutes, dated: 02/01/2020 is being filed herewith and
marked as Annexure no.06.

It is very much evident that SEIAA/SEAC has gone through the
project proposal application dated 11-03-2019 made by the project
proponent, for issuance of Terms of Reference for the Proposed project
of Sand/Morrum Mine of Gata No.-871 and 581 Ga Near Village
Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra, U.P., (Leased
Area: 32.338 Ha), As the project proposal falls under category-1(a) of
EIA Notification, 2006 (as amended) and that too of B-1 category,
therefore, SEIAA followed all the aspects of EIA Notification, 2006 (as
amended) and subsequent Office Memorandum including Public
Hearing/Public Consultation etc. and diligently recomended and issued
Terms of Reference and also in furtherence, SEIAA/SEAC finding with
the satisfactory submission of the reports and documents which
followed all the aspects of EIA notification, 2006 (as amended) granted
the Prior Environment Clearance with reference No. 516/
Parya/SEAC/5031- 4705/2018 dated: 09/01/2020. Concerned copy of
letter dated 09/01/2020 is being filed herewith and marked as
Annexure no.07.

Further any order/ Judgment passed by the Hon’ble Court shall be

complied accordingly.

: Page 3 of 3
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Minutes of 395" SEAC Meeting Dated 05/04/2019

6- There is no litigation pending in any court regarding this project.
7- The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-07

The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and
recommended to issue the terms of reference (TOR) for the preparation of EIA as annexed at annexure-1
to these minutes.

8. Sand/morrum mine of Gata no.871 and 581Ga near Village Pipardih and Koragi, Tehsil
Dudhi, _District _Sonbhadra,U.P. area 32.338 ha. File No. 4705/Proposal No.
SIA/UP/MIN/32795/2019

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1- The environmental clearance is sought for Sand/morrum mine of Gata no.871 and 581Ga near Village

Pipardih and Koragi, Tehsil Dudhi, District Sonbhadra, U.P. (Leased area 32.338 ha).

2. Salient features of the project as submitted by the project proponent:

On-line proposal No. SIA/UP/MIN/32795/2019

File No. allotted by SEIAA, UP 4705

Name of Proponent Virendra Singh Jadon

o o £ bom

Full correspondence address of proponent and mobile | M/S R.S.I Stone World Pvt. Ltd
no. E-7 M-708,Arera Colony, Bhopal, M.P.

5. Name of Project Pipar dih and Korgi (area 32.338 ha sand/meorrum mine) on
Kanhar river at Gata No.-871 and 518 ga

6. Project location (Plot/Khasra/Gata No.) Village- Pipar dih and Korgi. Tehsil — Dudhi, District —

Sonbhadra ,Uttar Pradesh.
7. Name of River Kanhar River
8. Name of Village Pipar dih and Korgi
9. Tehsil Dudhi
10. District Sonbhadra
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in Ha.) 32.338 Hectares
13. Mineable Area (in Ha.) 19.021 Ha.
14. Zero level mRL 192 m
15. Max. & Min mrl within lease area 201-195 m.

16. Pillar Coordinates (Verified by DMO) Total Lease Area Coordinates — 32.338 ha

A 24°14'10.98"N [ - 23°1613.53"E
B 24°14'20.47"N 83°16'15.43"E
C 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54.27'N 83°16'13.82"E
G 24°14'47.71'N 83°16'22.45"E
H 24°14'21.93"N 83°1625.74"E
I 24°14'9.51"N 83°1622.03"E
Workable Area- 19.021 Ha(Block-1)
H 24°1421.93"N 83°1625.74"E
I 24°14'9.51"N 83°16'22.03"E
J 24°14'10.68"N 83°16'15.96"E
K 24°14'16.39"N 83°16'16.42"E
L 24°14'24.40"N 83°16'20.43"E
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Minutes of 395" SEAC Meeting Dated 05/04/2019

M 24°14'35.72"N 83°16'17.86"E
N 24°14'43.19"N 83°16'20.30"E
0 24°14'42.33"N 83°16'23.67"E
Block-2
N’ 24°14'44.76"N 83°16'19.59"E
o’ 24°14'44.33"N 83°16'23.38"E
G 24°14'47.70"N 83°16'22.44"E
F 24°14'54.24"N 83°16'13.80"E
&
E 24°14'49.97"N 83°16'12.80"E
E 24°14'46.68"N 83°16'12.06"E
D 24°14'40.98"N 83°16'16.08"E
Water Submerged Area(11.8556 Ha)
A 24°14'10.98"N 83°16'13.53"E
B 24°14'20.47"N 83°16'15.43"E
2 24°14'35.62"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54.27"N 83°16'13.82"E
G 24°14'47.71"N 83°1622 45"E
0 24°14'42.33"N 83°16'23.67"E
o’ 24°14'44.33"N 83°16'23.38"E
N 24°14'43.19"N 83°16'20.30"E
M 24°14'35.72"N 83°16'17.86"E
L 24°14'24 40"N 83°16'20.43"E
K 24°14'16.39"N 83°16'16.42"E
J 24°14'10.68"N 83°16'15.96"E
17. Total Geological Reserves 5,70,630m’
18. Total Mineable Reserves in LOI 2,58,704 m’
19. Total Proposed Production 2,58,704 m*
20. Proposed Production/year 2,58,704 m'/Year
21. Sanctioned Period of Mine lease 5 Years
22. Production of mine/day 1035 m’/Day
23. Method of Mining Opencast Semi-mechanized mining
24. No. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 80
27. No. Of vehicles movement/day 115
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.75m
30. Nearest metalled road from site 250 m
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.80
Suppression of dust 1.20
Plantation 13.93
Others (if any) -
Total 15.93
32. Name of QCI Accredited Consultant with QCI No GreencIndia Consulting Pvt Ltd. NABET/EIA/1619/RA 0058
and period of validity. valid till 27/10/2019
33. Any litigation pending against the project or land in No
any court
34. Details of 500 m Cluster Map & certificate verified 2860/ Khanij/2019, Sonbhadra, Dated: 5"February, 2019.
by Mining Officer
35. Details of Lease Area in approved DSR 32.338 Hectares

S No. 16 and as per Suddhi patra dated 15/03/2019 Letter no.-
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Minutes of 395" SEAC Meeting Dated 05/04/2019

3080/Kanij/2019
36. Proposed CER Cost 2.15,878 INR
37. Proposed EMP Cost 12,11,640 INR
38. Length and breadth of Haul Road Length 250 m, Width 6.0 m
39. No of Trees to be Planted 871 trees to be planted

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

4- This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

5- The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6- There is no litigation pending in any court regarding this project.

7- The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-08

The committee discussed the matter in light of MOEFCC Notification dated 15/01/2016 and
recommended to issue the terms of reference (TOR) for the preparation of EIA as annexed at annexure-1
to these minutes,

9. Granite (khanda, Gitti & Boulder Mine' project at Gata no. 715, khand no. 9. Village-
Gonda, Tehsil-Karwi, District-Chitrakoot, U.P. Lease area 2.02 ha. File No. 4707/Proposal
No. SIA/UP/MIN/32964/2019

A presentation was made by the project proponent along with their consultant M/s PARAMARSH
(Servicing Environment and Development) and RQP Shri Indra Singh. The proponent, through the documents
submitted and the presentation made, informed the committee that:-

1- The environmental clearance is sought for Granite (khanda, Gitti & Boulder Mine' project at Gata no.
715, khand no. 9, Village-Gonda, Tehsil-Karwi, District-Chitrakoot, U.P. (Leased area 2.02 ha.).
2- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. SIA/UP/MIN/32964/2019
2. File No .allotted by SEIAA.UP 4707
3. Name of Proponent Shri Awadh Kumar Singh S/o Late Dukhi Singh
4, Full correspondence address of proponent and mobile R/o- Fatehpur Kamasin, Tehsil— Bikapur,
no. District— Faizabad, U.P.
5. Name of Project Granite (Khanda, Gitti & Boulder) Mining Project
6. Project location (Plot/ Khasra /Gata No.) Gata No.-715 Khand No.- 9
7. Name of Village Gonda
8. Tehsil Karwi
9 District Chitrakoot
10. Name of Minor Mineral Granite (Khanda, Gitti & Boulder)
11. Sanctioned Lease Area (in Ha.) 2.02 ha.
12. Mineable Area (in Ha.) 2.02 ha.
13.Zero level mRL Not Applicable
14.Max.& Min mrl within lease area . 187.0 mRL- 158.0 mRL
15.Pillar Coordinates(Verified by DMO) 25°12' 13.07"N to 25° 12' 19.49"N
80° 45'10.36" to 80° 44' 15.33"E
16.Total Geological Reserves 8,22,100 m°
17.Total Mineable Reserves 4,75,239 m’
18.Total Proposed Production (in five year) 4,75.100 m’
19.Proposd Production for 5 years
[ Year | Production |
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2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be
submitted.

4- The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 before the start of work. The forest clearance shall be submitted to the SEIAA,
U.P. before start of mining activity.

P/l 71 618
The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-
1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both.
- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports shoa&d be
presented at the time of presentation.
3- MOU signed between the project proponent and the consultant shouid be
submitted.

The SEIAA agreed with the recommendation of the SEAC to Issue the additional TﬂR,s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;- '

1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent both.

- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysls reports should be
presented at the time of presentation,

3- MGU signed between the project proponent and the consultant should be

LETIS
No.

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR;s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to

TOR;- il
Y‘W Am i Lo i np b T ﬁr‘:’a 5;: 'fdr":;

Page3of8

it TR



1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant
and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation,

3- MOU signed between the project proponent and the consultant should be
submitted.

4- The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest (conservation) Act,
1980 before the start of work. The forest clearance shall be submitted to the SEIAA,
U.P. before start of mining activity.

SEIAA noted that SEAC has recommended to grant ToR to the above project. SEIAA gone
through the file and documents and found that in DSR gata no.-715 is mentioned more than
one time and Khand no.-9 is also missing. SEIAA agreed with the recommendation of the
SEAC to issue the additional ToR;s to the title proposal for conducting EIA studies. The SEIAA
also added the following points to TOR;-

1- The project shall clarify the correct address and lease area and submit the amended

documents and prepare EIA accordingly.

2- All pages of technical documents/EIAJEMP etc. should be signed by the consultant
and project proponent both, :

3- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

4- MOU signed between the project proponent and the consultant should be
submitted.

The SEIAA agreed with the recommendation of the SEAC to issue the additional ToR:s to
the title proposal for conducting EIA studies. The SEIAA also added the following points to
TOR;-

1- All pages of technical documents/EIA/EMP etc. should be signed by the consultant

and project proponent bath,

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the EIA report and original analysis reports should be
presented at the time of presentation.

3- MOU signed between the project proponent and the consultant should be
submitted.
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.. State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.
To, Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Shi Virendra Singh Jadon, Phone :91-522-2300 541, Fax : 91-522-2300 543
M/s R.5.1 Stone World Pvt.Ltd, E-mail : doeuplko®@yahoo.com
E-7 M 708, Arera colony, Website : wwwsciaaupiis

Bhopal- 462016

Ref. N0 PRIV SEAC/4705/2018 Date: 27 May, 2019
Sub: Terms of Reference for Sand/morrum mine of Gata no.B71 and 581Ga near Viliage Pipardih and
Koragl, Tehsil Dudhi, District Sonbhadra, U.P, (Leased area 32.338 ha).

Dear Sir,

Please refer to your application/letter dated 11-03-2019, 29-03-2019 addressed to the Secretary,
SEAC, Directorate of Environment, U.P,, Lucknow on the subject as above. The matter was considered by
the State Level Expert Appraisal Committee in its meeting held on dated 05-04-2019 and SEIAA in its
meeting dated 08-05-2013.

A presentation was made by the project propanent along with their consultant M/s Greencindia
Consulting Private Limited. The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1- The environmental clearance is sought for Sand/morrum mine of Gata no.871 and 581Ga near

Village Pipardih and Koragi, Tehsil Dudhi, District Sonbhadra, U.P. (Leased area 32.338 ha).

2- Salient features of the project as submitted by the project proponent:

1. On-line proposal No. Wines SIA/UP/MIN/32795/2019
2, File No. aliotted by SEIAA, UP 4705 _
3. Name of Proponent | Virendra Singh Jadon
4. Full correspondence address of proponent M/5 R.S.! Stone World Pvt. Ltd
and mobile no. E-7 M-708 Arera Colony, Bhopal, M.P.

- 5. Name of Project

| Pipar dih and Korgi (area 32.338 ha sand/morrum
mine) on Kanhar river at Gata No.-871 and 518 ga

6. Project location (Plot/Khasra/Gata No.) Village- Pipar dih and Korgi, Tehsil - Dudhl, District =

Sonbhadra ,Uttar Pradesh,
7. Name of River Kanhar River
 B. Name of Village Pipar dih and Korgi
9, Tehsil Pudhi
- 10. District Sonbhadra
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in Ha.) 32.338 Hectares
13. Mineable Area [in Ha.} 19.021 Ha.
14, Zero level mAL 192 m
15. Max. & Min mrl within lease area 201-195 m,

16, Piltar Coordinates {Verified by DMO}

Total Lease Area Coordinates ~ 32.338 ha

A 24°14'10,98"N 83°16'13.53"F
8 241420 47'N 83*16'15.43"F
( 24°14°'35.62'N 83*16'16.52"F
D 24°14'40.99"N 83*16'16,11"¢
E 24°14'46.66"N 83°16'12.08'
F 24°14'54.27"N 83'16'13,82"€
G 24°14'47.71°N - 83"16'22.45"F
i 24°14'21.93"N 83°16'25.74"F
I 24°14'9.51"N 83°16'22.03"¢
Warkable Area- 19.021 Ha(Bloek-1)
H C24*14'2193'N | 83"16'25.74'F
| 24°14'9.51"N 83"16'22.03"¢




31, Water Requirement [ FURROSE REQUIREMENT (KLD]
Drinking 0.80 | :
Suppression of dust | 1.20
Plantation 13.93
Others (if any) .
Total 15.93

32. Name of QCI Accradited Consultant with OC!
No

Greencindia Consulting Pyt Ltd. _
NABET/EIA/1619/RA0058 valid till 27/10/2019

and perica of validity,

et
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J 24°14'10.68"N 83"16'15.96"E | *
K 24°14'16.39"N  83°16'16.42"E
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M 24°14'35.72"N 83"16'17.86"€
N 24"14'43.19"N 83°16'20.30"E
0 24°14'42.33"N 83°16'23.67"E
Block-2 : :
N’ 24°14'44,76"N 83'16'19.59"F
O | 24144433N 83°1623.38"F
G | 20"14'47.70°N 83°16'22 44°¢
¥ 24°14'54.24"N 83'16'13.80°E. |
&
E L 2414'a9.97'N 83°16'12.80°E . |
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33, Any litigation pending against the project or No
fand in any court
34. Details of 500 m Cluster Map & certificate 2860/ Khanij/2019, Sonbhadra, Dated: S*February,
verified by Miniﬁ;&_aﬁ&;ﬂ 2019,
35. Details of Lease Area in approved DSR 32.338 Hectares
S No. 16 and as per Suddhi patra dated 15/03/2019
Letter no.-3080/Kanij/2018
36. Proposed CER Cost 2,15878 INR
37. Proposed EMP Cost 12,131,640 INR
38. Length and breadth of HaulRoad — |'Length 250 m, Width 6.0 m
39. No of Trees to be Planted 871 trees to be planted

3- The mining would be restricted to unsaturated zone only above the phreatic water table and will

not intersect the ground water table at any point of time,

4- This project does not attract any of the general conditions applicdble on mining projects specified

in EIA Notification 14/08/2006, z
The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6 There is no litigation pending in any court regarding this project, S
7- The project proposal falls under category-1{a) of EIA Notification, 2006 (as amended).

The committee discussed the matter and recommended to issue following tn“mi.t of reference

(TOR) for the preparation of EIA.

21
2.
3
‘!

g

10.

il
12.
13.
14.

15.
1s.

17.

18,

All pages of technical documents/EIAJEMP ete. should be signed by the consuftant and project
- propanent both, e
ﬁ:ow of all the analysis reports signed by analyst approved by NABL or M&f&ccii;_  be annexed
= with the EIA report and original analysis reports should be presented at the time of présentation.
MOU signed between the project propanent and the consultant should be submittedie -
..The project proponent shall obtain the forest clearance and permission of Central and State
- Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work. The forest clearance shall be submitted to the SEIAA, U.P. before start of mining activity.
“The TOR shall be valid strictly for the annual production/yearly preduction as given inthe approved
~ Mining Plans of the respective proposal. : i
- Certificate from Mining Officer that there is no other mining area exit within 500 r
CER cost 1o be calculated for individual lease. e
1 intimation regarding conducting the monitoring to be sent to concerned District Magistrate and
State Pollution Control Board office. SR A
All pages of technical documents/EIA/EMP etc. should he signed by the consultant and project
proponent both, e A et
Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC shall be annexed
with the EIA report and original analysis reports should be presented at the time of presentation,
MOU signed between the project proponent and the consultant should be submitted.
The lab conducting the analysis should be authenticated and registered.
Public hearing to be conducted as per EIA Notification, 20086. _
A copy of document in support of fact that the proponent is the rightful lessee of the mine should
begiven. = Y
Approved mining plans for all the mining projects. :
All documents including approved mine plan, EIA and public hearing should be compatible with one
anather in terms of the mine lease area, production level, waste generation and its management
and mining technology and should be in the name of the lessee. The mine plan should take into
account the conditions of the mine lease, if any, in terms of distance to be left un-worked from the
river flowing nearby,
The study-area will comprise of 10 km zone around the mine lease from the lease periphery and
the data contained in the EIA such as waste generation etc should be for the life of the mine / lease
period.
Land use of the study area delineating farest area, agricultural land, grazing land, wildlife sanctuary
and national park, migratory route of fauna, water bodies, human settlements and other ecological




features should be indicated.

18, land use plan of mine lease area should be prepared to encompass pre-operational, operational
and post-operational phases and submitted,

20. Location of National Parks, Sanctuaries, Biosphere Reserves, wildlife Corridors, Tiger/Elephant
Reserves (existing as well as proposed), if any, within 10 km of the mine lease should be clearly
indicated supported by a location map duly authenticated by Chief Wildlife Warden. Necessary
clearance, if any, as may be applicable to such projects due to proximity of the ecologically
sensitive areas as mentioned above should be obtained from the state Wildlife Department / Chief
Wildiife Warden under the Wildlife (Protection) Act, 1972 and copy furnished,

21. A-detailed biclogical study for the study area [core zone and buffer zone (10 km radius of the
periphery of the mine lease)] shall be carried out covering both terrestrial and aquatic flora and
fauna, Details of flora and fauna, duly authenticated, separately for core and buffer zone should be
furnished based on field survey clearly indicating the Schedule of the fauna present.

22. Impact of change of land use should be given.

23. impact of mining on the hydrology of the area including water flow in the river adjoining the mine
fease. it should also take into account the inundation of mined out area due to flow of water from

- the river.

24. ';R: & R plan / compensation details for the project affected people should be furnished, While

" - preparing the R & R plan, the National Rehabilitation & Resettlement Policy should be kept in view.
In respect of SCs / 5Ts and other weaker sections need based sample survey, family-wise, should be
u_ridertaken to assess their requirement and action programmes prepared accordingly integrating

.~ the sectoral programme of line departments of the State Governments.

25. 02 km kachcha hatl road to be made motorable. Plan should be submitted,

26, ‘One season (Non Mansoon) primary baseline data on ambient air guality (PMjs, PMy,, SO, and

"' 'NO,], water qualify; noise level, soil and flora and fauna shall be collected and the AAQ data so

'+ collected presented data-wise in the EIA and EMP report, Site-specific meteorological data should
. also be collected, The'location of the monitoring stations should be justified.

=

s o dshouldbegiven.. < T C L RS S e R AR
28, . - Air quality modeling should be carried out for prediction of Impact of the project on the air quality

_27." There should be at least one monitoring station within 500 m of the mine lease in the pre-

-« dominant downwind direction. The mineralogical composition of PMy, particularly for free silica

y WL ey i o ®

of the area. It should also take into account the impact of movement of vehicle for transportation
‘of mineral. The detalis of the model used and input parameters used for modeling should be
provided. The air quality contours may be may be shown on a location map clearly indicating the
location of the site, location of sensitive receptors, if any and the habitation. The wind rose
showing pre-dominant wind direction may also be indicated on the map. The impact of stone
crusher nearby should also be taken into account, _

28, 'The water requirement for the project, its availability and source to be furnished, A detailed water
balance should also be provided. Fresh water requirement for the project should be indicated.

- 30, Necessary clearance from the Competent Authority for draw! of requisite quantity of water for the

- project should be provided.
31. Details of water conservation measures proposed to be adopted in the projected should be given,
32.  Impact of the project on the water quality both surface and groundwater should be assessed and
necessary safeguard measures, if any required should be provided.

33, Based on. actual monitored data, it-may clearly be shown whether working will intersect

groundwater. Necessary data and documentation in this regard may be provided. In case the
working will intersect groundwater table, a detailed hydro geological study should be undertaken
and report furnished. Necessary permission from Central Ground Water Authority for working
below ground water and for pumping of groundwater should also be obtained and copy furnished.

34. Details of first order stream, if any passing through lease area and modification diversion proposed,
if any and the impact of the same on the hydrology should be brought out.

35, Details of rainwater harvesting proposed, if any, in the project should be provided,

36. Information on reduced levels site elevation, working depth, groundwater table etc. below natural
surface level should be provided. A schematic diagram may also be provided far the same.

37. Quantity of solid waste gensrated to be estimated and details for its disposal and management
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39,

40,
41,

42,

43,

45,

46.

47.

48,

. 49,

51
5.

a3

54,

55,

should be provided. The quality, volumes and methodology planned for removal and utilization
(preferably concurrently) of top soil should be indicated. Details of backfilling proposed, if any,
should be given. it may be clearly indicated that out of the total waste generated during the mine
life, how much quantity would be backfilled and how much quantity would be disposed off in the
form of external dump (number of dumps, their height, terraces etc. to be brought out).

The reclamation plan, post mine land use and progressive green belt development plan shall be
prepared in tabular form (prescribed format) and submitted.

Impact on local transport infrastructure due to the project should be indicated. Projected increase
in truck traffic as a result of the project in the present road network (including those outside the
project area) should be worked out, indicating whether it is capable of handling the increased load.
Arrangement for improving the infrastructure, If contemplated (including action to be taken by
other agencies such as State government] should covered.

Details of the infrastructure facilities to be provided for the mine workers should be included in the
£lA report.

Conceptual post mining land use and Reclamation and Rehabilitation of mined out area (with plans
and with adequate number of sections) should be given in the EIA report.

Phase-wise plan of green belt development, plantation and compensatory afforestation should be

- charted clearly indicating the area to be covered under plantation and the species to be planted,
The details of plantation already done should be given.

Occupational heaith impact of project should be anticipated and preventive measures initiated.
Details in this regard should be provided. Details of pre-placement medical examination and
periodical medical examination schedules should be incorporated in the EMP, Special attention

+should be in view of the stone crusher nearby. :
- Measures of social-economic significance and influence to the local community pré’posed to be
- provided by project proponent should be indicated, As far as possible, quantitative dimensions may

be given with time frame for implementation. _

Detailed environmental management plan to mitigate the environmental impacts which, should
inter-alia should include the impact due to change of land use, due to loss of agricultural land and
grazing land, if any, occupational health impacts beside other impacts of the projects. It should also
take into account the impacts due to stone crusher nearby and also-provide for preventing the silt
from going into the river. *

Risk assessment and disaster management plan due to inundation of mine as a result ®f its location

* close to the river should also be examined and addressed,

Public hearing shall be undertaken as per law. Public hearing points raised and commitment of the
project proponent on the same along with the time bound action plan to implement the same
should be provided.

Details of litigation pending against the project, if any, with direction / order passed by any Court of
Law against the project should be given. _

The cost of project (capital cost and recurring cost) as well as the cost towards implementation of
EMP should clearty be speit out.

Present position of distances of railway lines, National Highway including culverts and bridges,
Reservoir, lake, Canal, Road including culverts & bridges, Soil conservation works, nursery
plantation, check dams, water supply schemes & irrigation schemes, water sources such as Springs,
Infiltration galleries, Percolation wells, Hand pumps, Tube wells and existing flood control /
protection work should be included and indicated in location map. o Py
Proponent should submit attested photocopy of the sanction of mining lease by the State
Government.

The company will have a well laid down Environment Policy approved by its Board of Directors and
it may be detailed in EIA report.

The Environment Policy must prescribe for standard operating process/ procedures to bring into
focus any infringement / deviation / vialation of the environment or forest norms/conditions and it
may be detailed in EIA.

The hierarchical system or Administrative order of the company to deal with the environmental
issues and for ensuring compliance with the EC conditions and details of this system may be given,
The company must have a system of reporting of non-campliance/violations of environmental

- -k



56.
57
58.
58,

norms to the Board of Directors of the company and/ or shareholders or stakeholders at large. This *
reporting mechanism should be detailed EiA reports.

Consultant should bring raw data at the time of presentation.

In surface water quality aquatic study of phytoplankton and zooplankton.

The baseline data should be signed by NABL/MoEF&CC accredited analyst.

The meteorological data should be site specific.

This s to request you to take further necessary action in matter as per provisions of Gazette

Notification No, 5.0. 1533(E) dated 14/09/2006, as amended. You are advised to submit the EIA/EMP
Incorporating recommendations of public hearing for further tonsideration of the matter as per procedure
laid down in the Gazette Notification SO 1533(F) dated 14/09/2006 as amended. The matter will not be
considered pending till your reply as above is received,

The Principal Secretary, Depart

.* District Magistrate, Sonebhadra,

(S?ﬁﬁ Shukia )

Nodal, SEIAA/
Deputy Director

AL e T / Lk

_ ment of Environment, Govt. of Uttar Pradesh, Lucknow.

Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of Indla, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

Additional Director, Regiona! Office, Ministry of Environment & Forests, (Central Region), Kendriya

‘Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

ON

The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand,
Gomti Nagar, Lucknow.
Copy to Web Master/ guard file. 2 : e

(Shruti Shukla )
Nodal, SEIAA/
Deputy Director
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Minutes of 423" SEAC Meeting Dated 09/10/2019

27. Nearest metalled road from site 0.50 Km
28. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 042 KLD @ 10 Iped
Suppression of 4,00 KID @1.0 L for 1 sgm (2time a day)
dust
Plantation 0.13 KLD @ 1 litplant (152 + 5 plants)
Total 4,515 KID
29. Name of QCI Accredited Consultant with Paramarsh Servicing Environment and Development
QCINo 116
pericd of validity. 01 May 2021
30. Any litigation pending against the project or No
land in any court
31. Details of 500 m Cluster Map & certificate Letter No-1372 dated 10.07.2019
verified by Mining Officer |
32. Details of Lease Area in approved DSR i
33. Proposed CER cost Project cost— 75.00 Lacs/annum |
CER — 1.50 lacs (2% of Total Cost)
34. Proposed EMP cost TOR
35. Length and breadth of Haul Road 0.50 km and 6m |
36. No. of trees to be planted 130 |

3. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.

4. This project does not attract any of the general conditions applicable on mining projects specified in
EIA Notification 14/09/2006.

5. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wild fauna.

6. There is no litigation pending in any court regarding this project.

7. The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-12
The committee discussed the matter and recommended to issue the terms of reference (TOR) for

the preparation of EIA as annexed at annexure-1 to these minutes.

13. Sand Mining at Gata No.-621ma, 622ma Village -Mandawar-3, Tehsil- Kairana. Distt.-
Shamli. M/s Shiva Buildtech Pvt Ltd.area- 20.34 ha. File No. 4468/Proposal No.

SIA/UP/MIN/28888/2018

RESOLUTION AGAINST AGENDA NO-13

A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The committee discussed the matter and directed the project proponent to submit
permission letter from the competent authority regarding construction of temporary bridge for the transportation
of the sand (minor mineral).

The matter shall be discussed after submission above information on prescribed online portal.

14. Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village Pipardih and Koragi, Tehsil-

Dudhi. District-Sonbhadra. U.P.. (Leased Area:32.338 Ha). File No. 5031/4705/Proposal No.
SIA/UP/MIN/42156/2019
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A presentation was made by the project proponent along with their consultant M/s Greencindia
Consulting Private Limited. The proponent, through the documents submitted and the presentation made,
informed the committee that:-

1. The environmental clearance is sought for Sand/Morrum Mine of Gata No.-871 and 581Ga Near Village

Pipardih and Koragi, Tehsil-Dudhi, District-Sonbhadra, U.P., (Leased Area: 32.338 Ha), M/S R.S.L

Stone World Pvt. Ltd.

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter dated 27/05/2019.
3. Public hearing was organized on 09/08/2019. EIA report submitted by the project proponent on

03/11/2019.
4. Salient features of the project as submitted by the project proponent:
1. On-line proposal No. SIA/UP/MIN/42156/2019
2. File No. allotted by SEIAA, UP 5031/4705
3. Name of Proponent Virendra Singh Jadon (Authorized Signatory)
4. Full correspondence address of proponent and mobile | M/s R.S.] Stone World Pvt. Ltd.
no. E-7 M 708, Arera colony, Bhopal- 462016
5. Name of Project Pipardih & Koragi (Area 32.338 ha sand/motrum mine) on
Kanhar river
6. Project location (Plot/Khasra/Gata No.) Village - Pipardih & Koragi, Tehsil — Dudhi, District —
Sonbhadra, State- Uttar Pradesh.
7. Name of River Kanhar River
8. Name of Village Pipardih & Koragi
9. Tehsil Dudhi
10. District Sonbhadra
11. Name of Minor Mineral Sand/Morrum
12. Sanctioned Lease Area (in Ha.) 32.338 Hectares
13. Mineable Area (in Ha.) 19.021 Ha.
14. Zero level mRL 192 m
15. Max. & Min mrl within lease area 198 mRI-196 mRL.
16. Pillar Coordinates (Verified by DMQ) Point Latitude Longitude
A 24°14'10.98"N 83°16'13.53"E
B 24°14'2047'"N 83°16'15.43"E
C 24°14'35.62'"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54 27"N 83°16'13.82"E
G < 24°14'4771"N 83°16'22 45"E
H 24°14'21 93"N 83°16'25.74"E
I 247149 51'"N 83°16'22.03"E
Block no -1
H 24°14"21.93"N 83°16'25.74"E
I 24°149.51"N 83°16'22.03"E |
] 24°14'10.68"N 83°16'15.96"E 1
K 24°14'16.39"N 83°16'16 42"E
¥ 24°14'24 40"N 83°16'2043"E
M 24°14'35.72"N 83°16'17.86"E
N 24°14'43.19"N 83°16'20.30"E
0 24°14'42 33"N 83°1623.67"E
Block no -2
N’ 24°14'44 76"N 83°16'19.59"E
0’ 24°14'4433"N 83°16'2338 "E
G 24°14'47.70"N 83°16'22 44"E
F 24°14'54 24"N 83°16'13.80"E
&
E’' | 24°14'49.97"N | 83°16'12.80"E |
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E 24°14'46.68"N 83°16'12.06"E |
D 24°14'40.98'N 83°16'1608"E |
Water Submerged Area |
A 24°14'10.98"N 83°16'13.53"E
B 24°14'2047'"N 83°16'1543"E
C 24°14'3562"N 83°16'16.52"E
D 24°14'40.99"N 83°16'16.11"E
E 24°14'46.66"N 83°16'12.08"E
F 24°14'54 27"N 83°16'13.82"E
G 24°14'47.71"N 83°16'2245"E
0 24°14'4233'"N 83°16'23.67"E
(3 24°14'4433'"N 83°16'23.38"E
N 24°14'43.19"N 83°16'20.30"E
M 24°14'35.72"N 83°16'17.86"E
L, 24°14'24 40"N 83°16'2043"E
K 24°14'16.39"N 83°16'16A42"E
J 24°14'10.68'N 83°16'15.96"E
17. Total Geological Reserves 5,70,630 m’
18. Total Mineable Reserves in LOI 2,58,704 m’ per year (As per LOI)
19. Total Proposed Production 2.58.704 m’
20. Proposed Production/year 2.58.704 m3 /Year
21. Sanctioned Period of Mine lease 5 Years |
22. Production of mine/day 1035 m3/Day '
23. Method of Mining Opencast Semi-mechanized mining |
24. No. of working days 250 days/ Year '
25. Working hours/day 12 Hours
26. No. Of workers 80
27. No. Of vehicles movement/day 115
28. Type of Land Govt. Land
29. Ultimate Depth of Mining 1.75m
30. Nearest metalled road from site 250 m
31. Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking 0.80
Suppression of dust 1.20
Plantation 13.93
Others (if any) -
Total 15.93
32. Name of QCI Accredited Consultant with QCI No GreencIndia Consulting Pvt Ltd. NABET/EIA/1619/RA005 8 |
33. and period of validity. valid till 27/10/2019
34. Any litigation pending against the project or land in No
© any court
35. Details of 500 m Cluster Map & certificate verified by 2860fkhanigl!2019
Mining Officer Dated — 05" February, 2019
36. Details of Lease Area in approved DSR 32.338 Hectares |
S.No. 16 and as per Suddhi Patra dated 15.03.2019, Letter |
No.- 3080/Khanij/2019
37. Length and breadth of Haul Road Length 250 m, Width 6.0 m

5. The mining would be restricted to unsaturated zone only above the phreatic water table and will not
intersect the ground water table at any point of time.
6. This project does not attract any of the general conditions applicable on mining projects specified in

EIA Notification 14/09/2006.

7. The mining operation will not be carried out in safety zone of any bridge or embankment or in eco-

fragile zone such as habitat of any wild fauna.

8. There is no litigation pending in any court regarding this project.
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The project proposal falls under category-1(a) of EIA Notification, 2006 (as amended).

RESOLUTION AGAINST AGENDA NO-14

The committee discussed the matter and recommended grant of environmental clearance for the

project proposal along with general and specific conditions as annexed at annexure 2 & 3 to these minutes
regarding mining project. The committee also stipulated following specific conditions:

10
11-

12-
13-
14

15-

16
17-
18-

19-
20-

22-

Environment management according to environmental status and impact of the project.

Selection of plants for green belt should be on the basis of pollution removal index.

No mining activity should be carried out in-stream channel as per SSMMG, 2016.

Pakka motorable haul road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up under the
control of a Senior Executive, who will report directly to the Head of the Organization.

Permission from the competent authority regarding evacuation route should be taken.

Project proponent should ensure survival of tree saplings. Mortality should be replaced from time to
time.

Site Pit photographs should be submitted with date, time and point-coordinate within 15 days.

One month monitoring report of the area for air quality, water quality, Noise level. Besides flora &
fauna should be examined twice a week and be submitted within 45 days for a record.

Provision for cylinder to workers should be made for cooking.

The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department
applicable norms and standard fixed by the Government.

Provide suitable mask to the workers.

Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of the road.
Indigenous plants should be planted according to CPCB guidelines and in consultation with local
Divisional Forest Officer.

The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officer.

Provision for two toilets and hand pumps should be made at mining site.

Drinking water for workers would be provided by tankers.

Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 fi) as per
sustainable sand mining management guidelines 2016.

A buffer/safe zone shall be maintained from the habitation as per mining guidelines.

Corporate Environmental Responsibility (CER) plan with minimum Rs. 2,15,878-/annum shall be
prepared by the project proponent and the details of the various heads of expenditure to be submitted as
per the guidelines provided in the recent CER notification No. 22-65/2017-IA.111 dated 01/05/2018.
Work to be executed with installation of five hand pumps for drinking water, solar light in villages of
streets, construction of two numbers of toilets at the primary school with name displayed and address
and details of beneficiary and gram pradhan along with phone number, photographs should be submitted
to Directorate as well as to the District magistrate / Chief Development Officers, Sonbhadra, U.P.
Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided to the
regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate
of Environment along with the compliance report.

Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.
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23- The excavated mining material should be carried and transported in such a way that no obstruction to
the free flow of water takes place. Suitable measure should be taken and details to be provided to
concern Department.

24- Width of the haul road shall be more than 6 meter.

25- Submit annual replenishment report certified by an authorized agency. In case the replenishment is
lower than the approved rate of production, then the mining activity / production levels shall be
decreased / stopped accordingly till the replenishment is completed.

15. {598, SEIAA % T, R¥i® 01.10.2019 # &9 # affy an Rer-famst)

e 0 NGT # AW a= HEH-0.A. No. 227/2018 W FAR SAM S0N0 TH J 1 &
Ui SRy, Ri® 29.03.2019 F IguRH & wEH F|

® SEAC Minutes of Meeting Dt. 15-04-2019 Discussion on NGT order Dt. 29-03-2019, OA-
258/2018

* W0 NGT ¥ FPW a@ F&H- 0.A. No.277/2018 ¥4 RiE ama a7W gfma oife 3h=ar g
o= % aita s1Ry, Ri% 05.04.2019 3 =4 #)

All the above 03 matters, compliance has already been done by Chairman, SEAC vide letter no.
559/Parya/2019, dated 11/10/2019.

(Dr. Virendra Misra) (Dr. Pramod Kumar Mishra) (Dr. Richhpal Singh Sangu)
Member Member Member
(Dr. Ranjeet Kumar Dalela) (Shri Meraj Uddin) (Dr. (Prof.) S. N. Singh)
Member Member Chairman
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F.No. 22-23/2018-IA.III Annexure-05
Government of India
Ministry of Environment, Forest and Climate Change
(IA Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 30th December, 2019

OFFICE MEMORANDUM

Subject: Compliance of orders of Hon’ble NGT in OA No. 1038/2018
dated 19.08.2019 - Disposal of the applications received on or
before 31.10.2019 for ToR/EC- regarding.

This is in continuation to the Office Memorandum of even number dated
31st October, 2019, the following three classes of cases that may emerge for
disposal of the applications received as on date of OM, for ToR/EC:-

i. The cases which were already recommended by SEAC or UTEAC, as the
case may be;

ii. The cases where partial deliberations or complete deliberations were
made by SEAC or UTEAC, as the case may be; and

iii. The cases where applications were received but not yet taken for
SEAC/UTEAC.

2.0 The ministry is in receipt of representation for mechanism to be followed
for disposal of the above classes of cases for TO}:Q and EC. The matter has been
examined and decided to follow the procedure given below:-

. In respect of the cases which were already recommended by S-EAC or
UTEAC, as the case may be (Class-I), SEIAA may prescribe the
additional conditions as per the OM dated 31st October, 2019 and
dispose without referring to SEAC or UTEAC, as the case may be.

1.

.. espect of the cases where partial deliberations or complete

ii. In ﬁ; rftions were made by SEAC or UTEAC, as the case may be (Class-

;1[;: tI(: deliberation may be completed keeping in view of the additiotr;]al

co,ndit:ions by the SEAC or UTEAC, as the case may be, g-md sept JFO &

ini for comments. If the comments were not received thm 15

mmm:gm the communication, may be deemed as accepted and disposed
iiﬁ:d on the recommendations of the SEAC.
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iii. In respect of the cases where applications were received but not yet
taken for SEAC/UTEAC (Class-III), may be transferred to Ministry for
dealing at Central level as per the OM dated 31st October, 20109.

This issues with the approval of the Competent Authority.

NN
LSS

(Sharath Kumar Pallerla)
Scientist ‘F’, IA Policy

To
To
1. Chairman, Central Pollution Control Board (CPCB).
2. Chairman of all the Expert Appraisal Committees
3. Chairperson/Member Secretaries of all the SEIAAs/SEACs
4. All the Officers of I.A. Division
S. Chairpersons/Member Secretaries of all SPCBs/UTPCCs

Copy for information to:
1. PS to Hon’ble Minister for Environment, Forest and Climate Change

PS to Hon’ble MoS (EF&CC)

PPS to Secretary(EF&CC)

PPS to AS (RSP)/AS(RA)

PPS to JS (GM)/JS(SKB)/JS(AKN)
Website, MoEF&CC

Guard file. M«:\
%

(Sharath Kumar Pallerla)
Scientist ‘F’, IA Policy

Nooa s e



= F. No. 22-23/2018-IA.III (Pt)
. ) Government of India
1% Ministry of Environment, Forest and Climate Change
2 - (Impact Assessment Division)
Fekdkekk

Indira Paryavaran Bhawan

Aliganj, Jorbagh Road

New Delhi-110 003

Dated: 31st October, 2019
OFFICE MEMORANDUM

Sub.: Compliance of Hon’ble NGT order dated 19.08.2019 (published on
23.08.2019) in O.A. No. 1038 2018 - reg.

The Honble NGT in 0O.A.No0.1038/2018 had* passed orders regarding
formulation of a mechanism for environmental management of critically and severely
polluted areas and cons1deratxon of act1v1t1es /projects in such areas.

2. Accordingly, many proposals for environment clearance were kept on hold
pending formulation of the above mentioned mechanism.

2 The mechanism has now been finalized by the Ministry (copy enclosed), and
necessary action may be taken as given below:

a) In cases pertaining to Critically and Severely Polluted Areas, where the
environmental clearance proposal is yet to be referred to the EACs/SEACs, the
mechanism may be provided to the EACs/SEACs which after due diligence may
prescribe additional conditions as incorporated in the mechanism for
environmental protection.

b) In cases pertaining to Critically and Severely Polluted Areas, where the
environmental clearance proposal has already been recommended by the
EACs/SEACs, and the proposal was kept on hold, the mechanism may now be
considered by the concerned sectors of the Ministry/SEIAAs and after due
diligence the concerned sectors of the Ministry/SEIAAs may prescribe

additional conditions as incorporated in the mechanism for environmental
protection while issuing ECs.

4.  This issue with the approval of the competent authority.
3o

>
(Sharath Kumar Pallerla)

Director /IA Policy Division
Encl: As above L

To

1. All the Member Secretaries of IA Division, MoEFCC

2. All Chairmen and Member Secretaries SEIAAs/SEACs
Copy to

: PPS to AS (RSP), AS (RA)

2. PPS to JS (GM), JS (AKN), JS ( SKB)
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No. Q-16017/38/2018-CPA
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
(CP Division)

whkhhk .3
1% Floor, Agni Block,

Indira Paryavaran Bhawan,

Jor Bagh Road,

Aliganj, New Delhi-11 0003

Dated: 24t QOctober, 2019
To,

Member Secretary L4
Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

Subject: - Compliance of Hon'ble NGT order dated 19.08.2019 (published on
23.08.2019) in O. A. No. 1038 2018 - reg. :

Sir,

Please refer to your letter No. CPCB/IPC-VII/CEPI/NGT/2019 "dated 18.10.2019
regarding the subject mentioned as above. In this context, find enclosed herewith the
mechanism for environmental management of Critically and Severely Polluted Areas and
consideration of activities/projects in such areas in compliance of directions issued by
Hon'ble National Green Tribunal on 19.08.2019 (published on 23.08.2019) in O. A. No.
1038 2018. The enclosed Mechanism may be shared with the State/UT Governments and
SPCB/PCCs for implementation. However, the report regarding CEPl and EPI assessment

study done by CPCB may be put up to the Ministry for further deliberation.

This issues with the approval of the Competent Authority.

Encl: as above Your

(Sundeep) hﬁ? M J

Director/Scientist 'F’
Email: sundeep.moef@gmail.com
Phone/Fax:011-24695339
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Mechanism evolved after consultation with stakeholders for new activities/
expansion by Red & Orange Category of industries in Critically/ Severely Polluted

areas

A. Environmental Management of CPAs and SPAs

Protocol to be followed by the State Pollution Control Boards (SPCBs)/ Pollution
Control Committees(PCCs) For improvement of environmental quality in the
Critically Polluted Areas (CPAs) and Severely Polluted areas(SPAs)

i The CEPI score assessment done by CPCB may be used as warning tool
by the State Governments, SPCBs and other concerned to understand
the severity of pollution existing in the area and to formulate
appropriate action plan.

ii. The State Govts. / Union Territories / SPCBs/ PCCs may finalize the ——————
time bound action plans within three months for the identified CPAs
and SPAs to restore environment quality within norms. Short term and
long term action points have to be formulated with time frames of up to
one year and more than one year, as may be required, respectively.

iii. The action plan may be prepared by a committee constituted by Chief
Secretary. Representative of industries association may be included in
the committee constituted. The final preparation of action plan including
its execution may be overseen by the Chief Secretary of the concerned
state. The same may shall be submitted to CPCB for consideration &
approval. '

iv. While preparing action plans, the committee constituted by the Chief
Secretary shall follow the directions, issued by CPCB under section 18(1)
(b) of the Water (Prevention & Control of poltution) Act, 1974 and the
Air (Prevention & Control of pollution) Act, 1981 on 26.04.2016, which
include (i) environmental quality monitoring in all CPAs, (ii) installation
of continuous ambient air quality monitoring stations/Strengthening of

- manual monitoring stations (iii) installation of continuous water quality
monitoring stations, (iv) application of revised CEPI version and (v)
action plan & monitoring. Long term and short term action plans, along
with sector and region wise action points, should be defined clearly with
time lines and responsible implementing agencies. Additionally, Source
apportionment Studies may be conducted to ascertain contribution from
sources including industries for planning actions.

v. The progress of implementation of action points may be reviewed by
district and State Level Monitoring Committees, quarterly. It would be
ensured that there is no slippage either in terms of time frame or the
activities to be completed relating to the action plan. In case of
delay/ inefficiency in implementation of action plan, the concerned State

1
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Govemmmt_'v_v'i'ﬂ_ take appropriate action against the respmy‘ﬁe _

authorities, implementing agencies, industries; etc. under the provisions
of relevant acts/laws. Soaraat

The SPCBs/PCCs may undertake environmental quality monitoring for
evaluating CEPI in the critically and severely polluted areas falling
under their jurisdiction through an outside third party recognized
agency (laboratory) under Environment (Protection) Act, 1986 and
accredited under NABL. The frequency of monitoring may be twice in a
year i.e. pre- monsoon season and post-monsoon season.

The action plans prepared for the CPAs/SPAs, environmental quality
monitoring data, evaluated CEPI scores (as per revised CEPI-2016
concept) and progress reports of committee meetings to be placed in
public domain through their respective State Govts. / UTs / SPCBs /

PCCs-websites: CPCB may-also Teview: the progress of implementation

viii,

ix.

of action plans of CPAs / SPAs on a quarterly basis.

In case CEPI scores of a particular CPA continue to be in critical category
for a year, MoEF&CC may review the action plans with the concerned
State Govt, / Union territory and impose additional safeguards such as
revising the time lmits for implementation of action points,
supplementary action points and may recommend penal action against
the authorities responsible for implementation of action plan for
environmental management of CPAs/SPAs. &

CPCB may also carry out re-assessment of CEPI scores in CPAs, with

concurrence of MoEF&CC and report outcome for further consideration -

and decision by MoEF&CC

Catrying capacity study of the each of the area may be carried out:by
State Govts, /Union Territories /SPCBs/PCCs based on the protocols
prepared by CPCB.

B. Consideration of proposals for grant of Environmental clearance for new and
expansion activities listed in ‘Red’ and ‘Orange’ Categories located in Critically
Polluted Areas and Severely Polluted areas:

1

Any project or activity specified in Category B1 will be appraised at the
Central Level, if located in whole or in part within 5 km from the
boundary of Critically Polluted Areas or Severely Polluted Areas.
However, Category B2 projects shall be considered at state level
stipulating Environmental Clearance conditions as applicable for the
Category ‘B1' project/activities.
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Proposals located in CPAs and SPAs may be examined by the sectoral
Expert Appraisal Committee (EAC) during scoping/appraisal based on
the CEPI scores of Air/Water/ Land Environment as published by CPCB
from time to time. In such proposals, appropriate mitigation measures
for the environment possessing higher CEPI score may be made by EAC
in the form of recommendations/ decision. These recommendations may
be explicitly mentioned 'in the Terms of Reference/Environmental
Clearance letter and to be ensured by the member secretary concerned.

SPCBs/PCCs may prescribe following additional conditions, deemed fit
for grant Consent to establish (CTE)/Consent to Operate (CT! O) to those
projects/activities of Red/Orange Categories located in CPAs/SPAs
which are not covered under the provisions of the EIA Notification,

2006.

Environment

Mitigation Measures ,

Air

Stipulation of conditions such as: : '
i. Stack emission levels should be stringent than the existing
standards in terms of the identified critical pollutants.

ii. CEMS may be installed in all large/ medium red category
industries (air polluting) and connected to SPCB and
CPCB server.

i, Effective fugitive emission control measures should be
imposed in the process, transportation, packing etc.

iv. Tranmsportation of materials by rail/conveyor belt,
wherever feasible.

v. Encourage use of cleaner fuels (pet coke/ furnace
oil/LSHS may be avoided). :

vi. Best Available Technology may be used. For example,
usage of EAF/SAF/IF in place of Cupola furnace. Usage
of Supercritical technology in place of sub-critical
technology.

vii. Increase of green belt cover by 40% of the total land area
beyond the permissible requirement of 33%, wherever
feasible. _

viii. Stipulation of greenbelt outside the project premises such

as avenue plantation, plantation in vacant areas, social

forestry, etc.
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ix, /Assessment of carrying capacity of transportation load

on roads inside the industrial premises. If the roads
required to be widened, shall be prescribed asa condition.

'St_rggl' ation of conditions such as:

i Reuse/recycle of treated wastewater, wherever

feasible.

Continuous monitoring of effluent quality/ quantity in
large and medium Red Category Industries (water

polluting).

A detailed water harvesting plan may be submitted by
the project proponent

o

el

T ﬂﬂo:liq&id_-disehafge—wheréver—technmeconmrﬁﬁﬂ? e

feasible,

In case, domestic waste water generation is more than
10 KLD, the industry may install STP,

Stipulation of conditions such as;

Increase of green belt cover by 40% of the total land area
beyond the permissible requirement of 33%, wherever,
feasible for new projects.

Stipulation of greenbelt outside the project premises
such as avenue plantation, plantation in vacant areas,
social forestry, etc.

Dumping of waste (fly ash, slag, red mud, etc.) may be |

permitted only at designated locations approved by
SPCBs/ PCCs,

More stringent norms for management of hazardous
waste. The waste generated should be preferably
utilized in Co-processing.

W-atér
V.
Land
i
ii.
iii.
iv.
b
Other i
Condition(Addiﬁonal):

Monitoring of compliance of EC conditions may be |
submitted with third party audit every year,

The % of the CER may be at least 1.5 times the slabs

given in the OM dated 01.05.2018 for SPA and 2 times
for CPA in case of Environmental Clearance,
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Annexure-6

he proposed project is under Red/Orange category of industrial Sectors and exists in
the Critically Poliuted industrial Areas (CPAs)/ Severely Polluted industrial areas {SPAs} as

notified by MOEF&CC, Govt. of india. The present project is categorized under B1 category
according to the provisions of EIA notification 14 September, 2006 {As amended thereof],

and the terms of reference has already been issued. Sﬁmﬁmm that the project
was appraised by SEAC in its 423" SEAC Meeting Dated 09/10/2019 wherein SEAC has
recommended to grant £C to the propased project. The SEIAA kept this project b and
sought clarification from the MOEF&CC, Gol regarding grant of Environment Clearance of the
proposed project in view of MOEF&CC, OM dated 31.10.2019.A clarffication has been issued
by the MoEF&CC, OM dated 30/12/2019 wherein, the ministry has directed that the cases
which are already recommended by SEAC/UTEAC as the case may be, SEIAA may prescribe
* the additional condition as per the OM dated 31/10/2019 and the case may be disposed off
: cordingly. e o L e
s cmeaug 5 ) B set SEIRA reviewed the case and opined to-seek report of R
UPPCB Sonebhadra and Mining officer Sonebhadra whether the present project is inside ¢
within (15 km of CPA/SPA Sonebhadra. e

u

Critically Polluted Industrial Areas (CPAs)/ Severely Poiluted Industrial

 notified by MOEF&CC, Govt. of Indla. The present project is un

according to the provisions of EIA ntification 14 September

recommended to grant EC to the proposed project. The SEIAA kept this project on hold and
proposed project in view of MOEF&CC, OM dated 31.10.2019. clarification has been issued

sought clarification from the MOEF&.CC, Gol regarding grant of Environment Clea

by the MoEF&CC, OM dated 30/12/2019 wherein, the ministry has directed that the cases
which are already recommended by SEAC/UTEAC as the case may be, SEIAA may prescribe
. the additional condition as per the OM dated 31/10/2019 and the case may be disposed off

In light of the above facts SEIAA reviewed the case and decided to agreewtﬁ the

recommendations of the SEAC to grant the prior Environmental Clearance to the proposed
iproject along with all the general and specific conditions as suggested by the SEAC. In
addition to the conditions imposed by SEAC the SEIAA added following additional specific
conditions:- _ :

1. Since the proposed project fals in Critically Poiluted Areas (CPAs), Severely Polluted

Areas {SPAs) the provision of the mechanism farmed ;mgaﬁsng-cpm;;;‘iénce of
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Hon'ble NGT ofder in OA 1&38}'2638 datad 19.-08- 28?.9 b',' MoEF& Cﬂ, Gm Of india
wde I@tter dawé 33 m-zma shail ﬁe faﬁauved inl

ps‘aiectpmpmenz dmuid be stziﬂk;mmp&ed Phiest
4, T‘Mmm proponent shall obtain the forast clearance an . permi
~ and State Government as per hw under the provisions of Forest 5
i 1980%?‘09’& the start of work. :

e 5 wie ?
tﬁnt&m&.}ﬁadhu&hmiwa}}
| SEIAA
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" State Level Environment Impact Assess

i
i

Phose - 915222300 541
s.ﬁ].: de siegho

Pl g

Ta,
Shri Virendra Singh Jadon,
Mifs R.S.1. Stone World Pet. 1td,
£-7 M-708, Arera Colony,
Bhopal- 462016,

Ret, N0 § o fparyalsencrsassarossaons Oate: & sanuary, 2020

Piease refer to your application/ietters 11-03-2019, 29-03-2019, 05-04-20189, 25-03-2019 26-09-2018 & 21-41-
2018 addressed to the Chainnan/Secretary, State Level Environment Impact Assessment Authority (SEIAA) and Director,
-Directorate of Environment Gowt. of UP on the subject as above. The State Level Expert Appraisal Comemittee considered
the matter in its meetings held on dated 09-10-2019 and SEIAA in is meeting dated 13/11/2019, 10/12/2019 &
n2/01/2020
' The proposed project s under Red/Orange category of industrial Sectors and exicts in the Critically Polisted
indestrial Areas (CPAs) as notified by MoEFRCE, Govt of dia. The present project & categorized under B category
according to the provisions of E1A notification 14 Septamber, 2006 (As amended thereof].
A presentation was made by the project proponent slong with their consuftant M/s Greencindla Conselting
Private Umited. The propanent, through the documents submitted and the presentstion made, informed the comamitice
that-
1. The emvironmental clearance is sought for Sand/Merrum Mine of Gata No-871 and S81Ga Near Village Pipsrdih
and Koragi, Tehsil-Dudhy, District-Sonbhadra, U.P., (Leased Area: 32338 Ha), M/S RS1 Stone World Pyt Ltd.
2. The terms of reference in the matter were issued by SEIAR, U7, vide lotter dated 27/05/2019.
3. Fublic hearing was organized on 09/08/2019. EIA repart submitted by the project proponent on 03/1 13018
4. Salientfeatures of the project as submitted by the project propenent: _
1. On-ine proposal No. ' . SIAJUP/MIN/A2156/2018
: S033/4705 Tk
Virendra Singh Jadon (Authorized Signatory)
/5 R.5.1 Stone World PVt Lid.
; maobile no, E-7 M 708, Arera colony, Bhopal- 862015
15 Nameof Project : - | Pipardih & Koragi (Area 32338 ha sand/morrum mine) on
6. Project lpcation {Flot/Khasra/Gats No ) Village - Pipardh & Xoragh Tehsil - Dudh, District ~
% adra, State. Uttar Pradadh,
7. Name of River _ Kanhar fiver )

8, Name of Village
S Tehsil

Fusti

10, Diswrict s 1
11. Name of Minor Mineral =73
12. Sanctioned Lease Area {in Ha ) WA
13, Mineable Area fin Ha )

14, ZetaleveimBL R |

15. Max & Min mrl within lease area 198 mRL-156 mAL.
Coprdinates (Verifiad by DMO} Point Latitude
e O _ MTanesN .5 :
Vo Sl B 80N 83iE s arE
' 1C. 0] wwisern | aieiesse
Lo-\SN  achadoeew | syipleine
} N |  BIIe1208°F

EIp3are |

e

CPrrae
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25M14°47 71N

83162245°F

28"14721.93°N

B3°16'25.74°F

24T14951"N

83°16'22 03"

_ Blotk po-1

24T14°21.93°N

83716'25.748°F

-:2"1‘3-’51-ﬁ

83°16'22.03°¢

2471410 58"N

83716'1596°F

24°14'16.39"N

83"16'16.47°F

24°14'24.40°N

24°14'35 72'N

£3"15'17.86"E

2¢"18'43.19"'N

24"14'42.33"N

83"16°23.87°E

Block no-2

25°14'83.76°N

83"16'19.59"¢

1AM

83716'23.38 "E

24 1487.70N $3162244° |
241854 28N 83161380 |

Z

24"14'48.97°N

$31612.80°E

24714'48 68N

T EF151206°F

24" 14°40.98"N

_83"15'16.08"€

Water Submerged Area

24°14'10.98°N

_MMI04TN

BIEIsATE

24"1435.62°N

EI16 520

25°14'30.99"N

83716'16.11°¢

24"14'46.66"N

A3°16'12.08°E

241458, 27N

BII61380°F

83°16'22457E

2"14"5’7 1N
e

a¥eaere

24714 M,ST’ N

y i

24°14'43.19°N

83°16720.30°F

25"14'35. 72N

24"14°28.40°N

83°16'2043°F

A 1416.39°N

3161542

24°18'10 68N

83°16'15.96°

137, Toral

,m,mm

1 18, Toral MM&MWIMW

Wga,mm ‘per year (As per LOY)__

19, Total ﬁw Production

258,704 m’

20. Proposed Production/year

358704 m3 frear

21, mmw&mm

22. Production of mine/day

1038 m3flay

1773, Method of Mining _

24. No, of working days

25. Working hours/day

12 Hours

25, No. Of workers

127 o Of vehicles movement/day

115

28 Type of Land

|25, Uitimate Depth of Misig

30, Nearest mmaedmdﬁmm

| 31, Water Reguirement

T REQUIREMENT (K1D]
5.80

1.2

13.93

| 1583
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" | Greencindia Consulting Pvt Liﬂ; NABET/EIA/1619/RAD0SS

W& ﬂi 27?1%2@?19 e

m&ung Officer

3. mwmmmmm&mmmw

may%w;{za:a

| Dated - 05" February, 2019

35 Wn&m&:ﬁainw DR

37,338 Hectares

: 'S.HQ lﬁmdﬂwﬂﬂdhﬁmmﬁﬂlwﬁi Letter
' Pin WS‘
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. the : -Mwmwwmenmmm@mm
Mﬁmﬂ&wﬂmdm@wmmmm Income genersting projects/tooks wuch as
Mmmaﬁm!m, bearing orchards, vocational training etc. can form a part of such program me.
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